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representation/ obiection, if any, may be submitted to this

Tribunal, within a period of three months from the date of receipt

of such notice, together with a copy of such

representations/obiections to be simultaneously served upon the

Petitioner, failing whictr, it shall be presumed that they have no

representation or objection to make on the proposal.

The Petitioner is directed to cause, within 7 (seven) days from the

date of this order, publication of notice of the date of hearing of

the Petition, as required under NCLT (Procedure for Reduction of

Share Capital) Rules, 2016 in Indian Express (all editions) in

English language, and translation thereof in 'Navshakti' in

Marathi language, inviting objections (if any) from the Creditors,

and intimating the date of hearing. The Notice shall also be

uploaded in the website of the Petitioner.

The Petitioner shall file an affidavit confirming dispatch and

publication of Noticeg in compliance of directions in paragraphs

4 and 5 above, in this Tribunal, not later than 7 (seven) days from

the date of issuance and publication of such notices.
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V. Nallasenapathy, Member (T) M. K. Shrawat, Mernber 
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